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1. The petitioner had applied for the 'Delhi Police, CAPFs and Assistant Sub-
Inspector in CISF Examination, 2019".

2. The petitioner was declared unfit for appointment during the Detailed Medical
Examination on the following grounds:-

i) Cubitus Valgus
i) Right 4th toe deformity

3. It is the case of the petitioner that the petitioner was thereafter referred to the
Jawahar Lal Nehru Hospital, Ajmer (hereinafter referred to as 'JLN Hospital') for
further examination. The petitioner contends that in such examination, the
petitioner was found to be medically fit. The petitioner contends that inspite of
the said report finding the petitioner to be medically fit, the petitioner was again
declared unfit on the same grounds, that is, 'cubitus valgus' and 'right 4th toe
deformity' by the Review Medical Examination Board.

4. Pursuant to the order of this Court dated 03.12.2021, the respondents have
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produced before us the original medical record of the petitioner. The doctors who
constituted the Review Medical Board are also present in the Court today.

5. Upon perusal of the medical record, we find that the petitioner was referred to
JLN Hospital for an opinion from Orthopaedic on 'cubitus valgus' and 'right 4th
toe deformity'. There is also a certificate dated 26.10.2021 issued by the JLN
Hospital opining the petitioner to be fit orthopedically. It also records that the x-
ray of the right foot is normal and so as the carrying angle.

6. The doctors present in Court explain that the examination conducted by the
JLN Hospital cannot be accepted as the certificate does not mention the carrying
angle in the report and in any case, the petitioner seems to have been examined
from a civilian angle.

7. Be that as it may, as we have an opinion from the JLN Hospital which declares
the petitioner to be orthopedically fit, in the peculiar facts of the present case,
we are of the opinion that petitioner should be examined by the Army R&R
Hospital, New Delhi (hereinafter referred to as 'R&R Hospital') for his alleged
'cubitus valgus' and 'right 4th toe deformity'. For this purpose, the respondent
shall request the R&R Hospital to constitute a Board of doctors consisting of a
specialist Orthopedic and give an appointment to the petitioner for being
examined within a period of ten days from today. The report of the R&R Hospital
shall be considered as final, with no party being allowed to challenge the same.
The respondent shall act upon the appointment application of the petitioner in
accordance with the report that is received from the R&R Hospital within a period
of two weeks from the receipt of the report. The report received from the R&R
Hospital shall also be shared with the petitioner.

8. The petition is disposed of with the above directions.

9. The original medical record of the petitioner is returned back to the
respondents.
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